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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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e HRISAT : UIIhIT| U. F. 261 - UI. YOI UGS Ted Sff|
... (cgayT)
11.0 ¥ hrs

At this stage, Shri S.P.Y. Reddy and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
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(Q.No. 261)
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Tl R T8l fhar 2 ok Aafe I afeai i 81 @ §, L. (ag) ST ST W T B
@M T qN 0D oY s I FT BRI Ao 87
SHRI M. VEERAPPA MOILY: Madam, this is mainly a State subject. Even then

the Government of India has worked out this programme... (Interruptions). As far
as the National River Conservation Plan (NRCP) and the National Ganga River
Basin Authority (NGRBA) are concerned presently they cover 42 rivers in 195
towns spread over 20 States at a sanctioned cost of Rs.9852.35 crore...

(Interruptions)
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MADAM SPEAKER: All right. Thank you so much, Mr. Minister. Nobody can

hear.
The House stands adjourned to meet again at 1200 noon.

11.03 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
12.0 %4 hrs

At this stage, Shri S.P.Y.Reddy, Shri Shailendra Kumar,
Shri Dharmendra Yadav, Shri M. Anandan and some other
hon. Members came and stood on the floor near the Table.

12.0 ¥ hrs

FELICITATION BY THE SPEAKER
Congratulation to Shri Naveen Jindal and his polo team for
winning six tournaments organised by Indian Polo Association

MADAM SPEAKER: Hon. Members, I am sure all of you will join me in
extending our felicitations to one of our colleagues Shri Naveen Jindal and his
polo team for winning six tournaments organised by Indian Polo Association
recently.

We convey our best wishes to Shri Naveen Jindal and his team for their

future endeavours.




10.02.2014 13

12.01 hrs

ANNOUNCEMENT BY THE SPEAKER
Motion of No-Confidence in Council
of Ministers

MADAM SPEAKER: Hon. Members, I have received four notices of Motion of
No-Confidence in the Council of Ministers from Sarvashri Modugula Venu
Gopala Reddy, V. Aruna Kumar, Konakalla Narayana Rao and M. Raja Mohan
Reddy. I am duty bound to bring the notices before the House. Unless the House
is in order, I will not be in a position to count the 50 Members who have to stand
in their assigned places so that I can ascertain as to whether the leave has been
granted or not. Therefore, I request all of you to go back to your seats.

... (Interruptions)
MADAM SPEAKER: Kindly go back to your seats.

... (Interruptions)
MADAM SPEAKER: Kindly go back to your seats.

... (Interruptions)
MADAM SPEAKER: Kindly go back to your seats.

... (Interruptions)
MADAM SPEAKER: Since the House is not in order, I will not be able to bring
the notices before the House.

... (Interruptions)
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12.02 hrs
PAPERS LAID ON THE TABLE
MADAM SPEAKER: The House will now take up Papers to be laid on the Table
of the House.
THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS AND MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Madam, I, on behalf of Shri M. Veerappa Moily, beg to
lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under various sections of the Environment (Protection) Act, 1986:-
(1) S.0.21(E) published in Gazette of India dated 3™ January, 2014,
making certain amendments in the Notification No. S.O. 1174(E)
dated 18" July, 2007.
(ii)  S.0.3489(E) published in Gazette of India dated 26™ November,
2013, making certain amendments in the Notification No. S.O.
1174(E) dated 18" July, 2007.
(iii) S.0.3822(E) published in Gazette of India dated 27" December,
2013, making certain amendments in the Notification No. S.O.
489(E) dated 30™ April, 2003.
[Placed in Library, See No. LT 10596/15/14]
(2) A copy of the following Notifications (Hindi and English versions) under
Section 26 of the Environment (Protection) Act, 1986:-
(1) The Environment (Protection) Amendment Rules, 2014 published in
Notification No. S.0.2(E) in Gazette of India dated 2" January,
2014.
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(i)  The Environment (Protection) (Third Amendment) Rules, 2013
published in Notification No. G.S.R. 771(E) in Gazette of India

dated 11"™ December, 2013.
[Placed in Library, See No. LT 10597/15/14]

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): Madam, I beg to lay
on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Employees’ State Insurance Corporation, New Delhi, for the year 2012-2013,
together with Audit Report thereon.

[Placed in Library, See No. LT 10598/15/14]
(2) A copy of the Employees’ State Insurance (General) (Amendment)
Regulations, 2013 (Hindi and English versions) published in Notification No. N-
12/13/2/2010-P&D in Gazette of India dated 24™ September, 2013under sub-

section (4) of Section 97 of the Employees’ State Insurance Act, 1948.
[Placed in Library, See No. LT 10599/15/14]
(3) A copy of the Employees’ State Insurance (Central) Amendment Rules,
2013 (Hindi and English versions) published in Notification No. G.S.R.
667(E) in Gazette of India dated 1* October, 2013, under sub-section (4)

of Section 95 of the Employees’ State Insurance Act, 1948.

[Placed in Library, See No. LT 10600/15/14]

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY
OF SHIPPING (SHRI MILIND DEORA): Madam, I, on behalf Shri G.K.Vasan, beg
to lay on the Table:-
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(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

2)

€)

(@)

(i)

(i)

(i)

(iii)

Review by the Government of the working of the
Sethusamudram Corporation Limited, Chennai, for the year
2012-2013.

Annual Report of the Sethusamudram Corporation Limited,
Chennai, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10601/15/14]

A copy of the Annual Accounts (Hindi and English versions) of
the Erstwhile-Bombay Dock Labour Board, Mumbai, for the
year 2012-2013, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Erstwhile-Bombay Dock
Labour Board, Mumbai, for the year 2012-2013.

[Placed in Library, See No. LT 10602/15/14]
A copy of the Annual Report (Hindi and English versions) of the
Seamen’s Provident Fund Organisation, Mumbai, for the year
2012-2013.
A copy of the Annual Accounts (Hindi and English versions) of
the Seamen’s Provident Fund Organisation, Mumbai, for the year
2012-2013, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Seamen’s Provident Fund
Organisation, Mumbai, for the year 2012-2013.

[Placed in Library, See No. LT 10603/15/14]

16
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(4) A copy of the Annual Accounts (Hindi and English versions) of the
Paradip Port Trust, Paradip, for the year 2012-2013, together with Audit

Report thereon.

(5) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (4) above.

[Placed in Library, See No. LT 10604/15/14]
©) () A copy of the Annual Administration Report (Hindi and English
versions) of the Calcutta Dock Labour Board, Kolkata, for the

year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the Calcutta Dock Labour Board,

Kolkata, for the year 2012-2013.

[Placed in Library, See No. LT 10605/15/14]

(7 () A copy of the Annual Accounts (Hindi and English versions) of
the Tariff Authority for Major Ports, Mumbai, for the year 2012-

2013, together with Audit Report thereon.

(i1)) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Tariff Authority for

Major Ports, Mumbai, for the year 2012-2013.

[Placed in Library, See No. LT 10606/15/14]

17

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE

(SHRIJITENDRA SINGH): Madam, I beg to lay on the Table:-

(1 (@) A copy of the Annual Report (Hindi and English versions) of the
Institute for Defence Studies and Analyses, New Delhi, for the

year 2012-2013, alongwith Audited Accounts.
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(i)
2 @
(i)
3 O
(i)

A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Defence Studies
and Analyses, New Delhi, for the year 2012-2013.

[Placed in Library, See No. LT 10607/15/14]
A copy of the Annual Administration Report (Hindi and English
versions) of the Cantonment Boards for the year 2012-2013.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Cantonment Boards for the
year 2012-2013.

[Placed in Library, See No. LT 10608/15/14]
A copy of the Annual Report (Hindi and English versions) of the
Nehru Yuva Kendra Sangathan, Delhi, for the year 2011-2012,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Nehru Yuva Kendra

Sangathan, Delhi, for the year 2011-2012.

(4)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS AND MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI

[Placed in Library, See No. LT 10609/15/14]

PANABAKA LAKSHMI): Madam, I beg to lay on the Table:-

RN

(i)

A copy of the Annual Report (Hindi and English versions) of
the Indian Silk Export Promotion Council, Mumbai, for the
year 2012-2013, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Silk Export
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2)

3)

4

()

(i)

(i)

(ii)

(1)

(i)

(1)

Promotion Council, Mumbai, for the year 2012-2013.

[Placed in Library, See No. LT 10610/15/14]
A copy of the Annual Report (Hindi and English versions) of
the Sardar Vallabhbhai Patel International School of Textiles
and Management, Coimbatore, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Sardar Vallabhbhai Patel
International  School of Textiles and Management,
Coimbatore, for the year 2012-2013.

[Placed in Library, See No. LT 10611/15/14]
A copy of the Annual Report (Hindi and English versions) of
the Textiles Committee, Mumbai, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Textiles Committee,
Mumbeai, for the year 2012-2013.

[Placed in Library, See No. LT 10612/15/14]

A copy of the Annual Report (Hindi and English versions) of
the Man-Made Textiles Research Association, Surat, for the
year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Man-Made Textiles
Research Association, Surat, for the year 2012-2013.

[Placed in Library, See No. LT 10613/15/14]
A copy of the Annual Report (Hindi and English versions) of

the South India Textile Research Association, Coimbatore, for

19
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(6)

(7)

(8)

(i)

(1)

(i)

(1)

(i)

(i)

(i)

the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the South India Textile
Research Association, Coimbatore, for the year 2012-2013.
[Placed in Library, See No. LT 10614/15/14]
A copy of the Annual Report (Hindi and English versions) of
the Indian Institute of Carpet Technology, Bhadohi, for the
year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Carpet
Technology, Bhadohi, for the year 2012-2013.
[Placed in Library, See No. LT 10615/15/14]
A copy of the Annual Report (Hindi and English versions) of
the Synthetic and Art Silk Mills’ Research Association,
Mumbai, for the year 2012-2013, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Synthetic and Art Silk
Mills’ Research Association, Mumbai, for the year 2012-2013.

[Placed in Library, See No. LT 10616/15/14]

A copy of the Annual Report (Hindi and English versions) of
the Synthetic and Rayon Textiles Export Promotion Council,
Mumbai, for the year 2012-2013, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Synthetic and Rayon

20
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9)

(10)

(11)

(12)

(13)

(14)

Textiles Export Promotion Council, Mumbai, for the year
2012-2013.
Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (8) above.
[Placed in Library, See No. LT 10617/15/14]

(i) A copy of the Annual Report (Hindi and English versions) of
the Apparel Export Promotion Council, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Apparel Export Promotion
Council, New Delhi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (10) above.
[Placed in Library, See No. LT 10618/15/14]

(1) A copy of the Annual Report (Hindi and English versions) of
the Cotton Textiles Export Promotion Council, Mumbai, for
the year 2012-2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Cotton Textiles Export
Promotion Council, Mumbai, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (12) above.

[Placed in Library, See No. LT 10619/15/14]

(i) A copy of the Annual Report (Hindi and English versions) of
the National Jute Board, Kolkata, for the year 2012-2013,
alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the

21
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Government of the working of the National Jute Board,
Kolkata, for the year 2012-2013.
(15) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (14) above.
[Placed in Library, See No. LT 10620/15/14]
(16) (1) A copy of the Annual Report (Hindi and English versions) of
the Indian Jute Industries’ Research Association, Kolkata, for
the year 2012-2013, alongwith Audited Accounts.
(11)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Jute Industries’
Research Association, Kolkata, for the year 2012-2013.
(17) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (16) above.
[Placed in Library, See No. LT 10621/15/14]
(18) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Jute
Corporation of India Limited, Kolkata, for the year 2012-
2013.
(1)  Annual Report of the Jute Corporation of India Limited,
Kolkata, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General
thereon.
[Placed in Library, See No. LT 10622/15/14]
(b) (i)  Review by the Government of the working of the Central
Cottage Industries Corporation of India Limited, New Delhi,
for the year 2012-2013.
(11)  Annual Report of the Central Cottage Industries Corporation
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(c)

(d)

(e)

(i)

(ii)

(1)

(ii)

(1)

(i)

of India Limited, New Delhi, for the year 2012-2013,
alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10623/15/14]
Review by the Government of the working of the National
Textile Corporation Limited, New Delhi, for the year 2012-
2013.
Annual Report of the National Textile Corporation Limited,
New Delhi, for the year 2012-2013, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT 10624/15/14]
Review by the Government of the working of the Birds Jute
and Exports Limited, Kolkata, for the year 2012-2013.
Annual Report of the Birds Jute and Exports Limited,
Kolkata, for the year 2012-2013, alongwith Audited Accounts
and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 10625/15/14]
Review by the Government of the working of the National
Jute Manufactures Corporation, Kolkata, for the year 2012-
2013.
Annual Report of the National Jute Manufactures
Corporation, Kolkata, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and

Auditor General thereon.

23



10.02.2014 24

(19) Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at item No. (d) & (e) of (18) above.
[Placed in Library, See No. LT 10626/15/14]

(20) A copy of Notification No. S.0. 3300(E) (Hindi and English versions)
published in Gazette of India dated 1% November, 2013, nominating the persons,
mentioned therein, to serve as member in the National Jute Board for a period of
two years from the date of publication of the Notification issued under sub-section
(3) of Section 3 of the National Jute Board Act, 2008.
[Placed in Library, See No. LT 10627/15/14]
(21) A copy of Notification No. S.O. 3915(E) (Hindi and English versions)
published in Gazette of India dated 31* December, 2013, mandating packaging of
Foodgrains and Sugar in jute packaging material under sub-section (2) of Section
3 of the Jute Packing Material (Compulsory Use in Packing Commodities) Act,
1987.
[Placed in Library, See No. LT 10628/15/14]
(22) (1) A copy of the Annual Report (Hindi and English versions) of the
Wool Industry Export Promotion Council, Mumbai, for the year
2012-2013, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Wool Industry Export
Promotion Council, Mumbai, for the year 2012-2013.
(23) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (22) above.
[Placed in Library, See No. LT 10629/15/14]
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY
OF SHIPPING (SHRI MILIND DEORA): Madam, I beg to lay on the Table:-

(N @ A copy of the Annual Report (Hindi and English versions) of the
National Informatics Centre Services Incorporated, New Delhi,
for the year 2012-2013, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Informatics Centre
Services Incorporated, New Delhi, for the year 2012-2013.

[Placed in Library, See No. LT 10630/15/14]

2) @ A copy of the Annual Report (Hindi and English versions) of the
Software Technology Parks of India, New Delhi, for the year
2012-2013, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Software Technology Parks of
India, New Delhi, for the year 2012-2013.

[Placed in Library, See No. LT 10631/15/14]

3 @0 A copy of the Annual Report (Hindi and English versions) of the
Centre for Development of Advanced Computing, Pune, for the
year 2012-2013, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Development of
Advanced Computing, Pune, for the year 2012-2013.

[Placed in Library, See No. LT 10632/15/14]

4 (1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Materials for Electronics Technology, Pune, for the
year 2012-2013, alongwith Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by the

Government of the working of the Centre for Materials for
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Electronics Technology, Pune, for the year 2012-2013.
[Placed in Library, See No. LT 10633/15/14]
S @0 A copy of the Annual Report (Hindi and English versions) of the
Electronics and Computer Software Export Promotion Council,
New Delhi, for the year 2012-2013, alongwith Audited
Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Electronics and Computer
Software Export Promotion Council, New Delhi, for the year
2012-2013.

[Placed in Library, See No. LT 10634/15/14]

(6) A copy of Notification No. S.O. 84(E) (Hindi and English versions)
published in Gazette of India dated 13" January, 2014, appointing the 15" day of
January, 2014 as the date on which the provisions of Section 93 and 94 of the
Semiconductor Integrated Circuits Layout Design Act, 2000 issued under said Act.
[Placed in Library, See No. LT 10635/15/14]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI SARVEY SATYANARAYANA): Madam, I beg to lay on the
Table:-
(H @) A copy of the Annual Report (Hindi and English versions) of the
Indian Academy of Highway Engineers, Noida, for the year
2012-2013, alongwith Audited Accounts.
(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Academy of Highway
Engineers, Noida, for the year 2012-2013.
[Placed in Library, See No. LT 10636/15/14]
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(2) A copy of the Central Motor Vehicles (2" Amendment) Rules, 2013
(Hindi and English versions) published in Notification No. G.S.R. 664(E) in
Gazette of India dated 27" September, 2013, under sub-section (4) of Section 212
of the Motor Vehicles Act, 1988.

[Placed in Library, See No. LT 10637/15/14]

(3) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956 :-

@) S.0. 3067(E) published in Gazette of India dated 9™ October,
2013, making certain amendments in the Notification No. S.O.
1049(E) dated 10™ May, 2010.

(i1) S.0. 1795(E) published in Gazette of India dated 9" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

(111) S.0. 2490(E) published in Gazette of India dated 13" October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 46
(Krishnagiri-Walajahpet Section) in the State of Tamil Nadu.

(1v) S.0. 1861(E) published in Gazette of India dated 17" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

(v) S.0. 2030(E) published in Gazette of India dated 5™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 Ext.
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

(vi) S.0. 2086(E) published in Gazette of India dated 7" September,

2012, regarding acquisition of land for building, maintenance,
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(xi)

(xii)
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management and operation of National Highway Nos. 45 Ext. &
220 (Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.
S.0. 1791(E) published in Gazette of India dated 9" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 2073(E) published in Gazette of India dated 7™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 205
(Tiruttani-Cehnnai Section) in the State of Tamil Nadu.

S.0. 1557(E) published in Gazette of India dated 12" July, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 7
(Athipalli-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1655(E) published in Gazette of India dated 20" July, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 7
(Athipalli-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 64(E) published in Gazette of India dated 7™ January, 2013,
making certain amendments in the Notification No. S.0. 1301(E)
dated 25" November, 2004.

S.0. 1823(E) published in Gazette of India dated 14" August,
2012, making certain amendments in the Notification No. S.O.
2177(E) dated 10" September, 2008.

S.0. 3236(E) published in Gazette of India dated 23rd October,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 23 (Birmitrapur-Barkote Section) in the
State of Orissa.
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S.0. 3247(E) published in Gazette of India dated 25™ October,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 63 (Hospet-Bellary-Karnatka/Andhra
Pradesh Section) in the State of Karnataka.

S.0. 3248(E) published in Gazette of India dated 25™ October,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 215 (Panikholi-Rimuli-Roxy-Rajamunda
Section) in the State of Orissa.

S.0. 3443(E) published in Gazette of India dated 14™ November,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 2 (Karyana/Uttar Pradesh Border to
Kanpur Section) in the State of Uttar Pradesh.

S.0. 2794(E) published in Gazette of India dated 24™ November,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67
(including bypass) (Trichy-Karur Section) in the State of Tamil
Nadu.

S.0. 2561(E) published in Gazette of India dated 11" November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 105(E) published in Gazette of India dated 20" January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. Chennai
Bypass (Phase-I) in the State of Tamil Nadu.

S.0. 113(E) published in Gazette of India dated 20" January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66

(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
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S.0. 2480(E) published in Gazette of India dated 13™ October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 46
(Krishnagiri-Walajahpet Section) in the State of Tamil Nadu.

S.0. 99(E) published in Gazette of India dated 20" January, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67 (Trichy-
Karur Section) in the State of Tamil Nadu.

S.0. 2269(E) published in Gazette of India dated 20™ September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 220 & 45
Extension (Project Chainage) (Dindigul-Theni and Kumuli
Section) in the State of Tamil Nadu.

S.0. 2206(E) published in Gazette of India dated 18" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.O. 2553(E) published in Gazette of India dated 11" November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 106(E) published in Gazette of India dated 8" January, 2013,
making certain amendments in the Notification No. S.0. 2177(E)
dated 10™ September, 2008.

S.0. 2790(E) published in Gazette of India dated 14™ December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66

(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
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S.0. 2556(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 2462(E) published in Gazette of India dated 14™ August,
2013, making certain amendments in the Notification No. S.O.
194(E) dated 2™ March, 2001.

S.0. 2993(E) published in Gazette of India dated 3™ October,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 3 (bridge near village Nardana and its
approaches) in the State of Maharashtra.

S.0. 426(E) published in Gazette of India dated 22" February,
2013, regarding rates of fees to be recovered from the users of
National Highway No. 6 (ROB and approaches) in the State of
Maharashtra.

S.0. 2121(E) published in Gazette of India dated 11" July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Amravati-
Maharashtra/Gujarat Border Section) in the State of Maharashtra.
S.0. 2789(E) published in Gazette of India dated 14" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bhandara-Nagpur Section) in the State of Maharashtra.

S.0. 2780(E) published in Gazette of India dated 14™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Jalgaon-
Maharashtra/Gujarat Border Section) in the State of Maharashtra.
S.0. 2671(E) published in Gazette of India dated 5™ September,

2013, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 9
(Maharashtra Section) in the State of Maharashtra.

S.0. 2090(E) published in Gazette of India dated 9™ July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Pune-
Solapur Section) in the State of Maharashtra.

S.0. 3075(E) published in Gazette of India dated 9™ October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Parwanoo-Solan Section) in the State of Himachal Pradesh.

S.0. 2372(E) published in Gazette of India dated 6" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71
(including Jind Bypass) in the State of Haryana.

S.0. 2385(E) published in Gazette of India dated 6" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section ) in the State of Haryana.

S.0. 2387(E) published in Gazette of India dated 6™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section) in the State of Haryana.

S.0. 1825(E) published in Gazette of India dated 14™ August,
2012, authorising the Special Land Acquisition Officer, National
Highway Zone, Bangalore, as the competent authority to acquire
land for building, maintenance, management and operation of
National Highway No. 10 in the State of Haryana.

S.0. 544(E) published in Gazette of India dated 22" March, 2012,

regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 15
(Pathankot-Amritsar Section) in the State of Punjab.

S.0. 2465(E) published in Gazette of India dated 13™ October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 1919(E) published in Gazette of India dated 19™ August,
2011, making certain amendments in the Notification No. S.O.
968(E) dated 3" May, 2011.

S.0. 1982(E) published in Gazette of India dated 27" August,
2011, making certain amendments in the Notification No. S.O.
2182(E) dated 10™ September, 2008.

S.0. 96(E) published in Gazette of India dated 20" January, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10
(Bahadurgarh-Rohtak Section) in the State of Haryana.

S.0. 1369(E) published in Gazette of India dated 18" June, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Jind-
Rohtak Section) in the State of Haryana.

S.0. 2242(E) published in Gazette of India dated 28" September,
2011, making certain amendments in the Notification No. S.O.
1960(E) dated 14™ November, 2006.

S.0. 1757(E) published in Gazette of India dated 7™ August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Ambala-
Zirakpur Section) in the State of Punjab.

S.0. 1914(E) published in Gazette of India dated 21% August,

2012, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 71
(including Jind Bypass) in the State of Haryana.

S.0. 1886(E) published in Gazette of India dated 17" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A
(Rohtak-Panipat Section) in the State of Haryana.

S.0. 2386(E) published in Gazette of India dated 6™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10 (Hisar-
Dabwali Section) in the State of Haryana.

S.0. 557(E) published in Gazette of India dated 22™ March, 2012,
making certain amendments in the Notification No. S.0. 973(E)
dated 3" May, 2011.

S.0. 538(E) published in Gazette of India dated 22" March, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.0. 2904(E) published in Gazette of India dated 28" December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 2099(E) published in Gazette of India dated 9™ July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 209
(Honniganahalli-Thalaghattapura Section) in the State of
Karnataka.

S.0O. 2741(E) published in Gazette of India dated 1" September,

2013, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 22 (Solan-
Shimla Section) in the State of Himachal Pradesh.

S.0. 2476(E) published in Gazette of India dated 16™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66 (Panaji-
Mngalore Section) in the State of Karnataka.

S.0. 927(E) published in Gazette of India dated 5™ April, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66 in the
State of Karnataka.

S.O. 1240(E) published in Gazette of India dated 16" May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4 (Dharwad-
Belgaum Section) in the State of Karnataka.

S.0. 2107(E) published in Gazette of India dated 9™ July, 2013,
authorising the Special Land Acquisition Officer, National
Highways, K.R. Circle, PWD Compound, Bangalore as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 234
(Huliyar-Sira Section) in the State of Karnataka.

S.0. 2801(E) published in Gazette of India dated 16™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 218
(Bijapur-Bubli Section) in the State of Karnataka.

S.0. 3099(E) published in Gazette of India dated 14™ October,
2013, regarding acquisition of land for building, maintenance,
management and construction of bypass to Hubli City connecting

National Highway Nos. 218, 63 and 4 in the State of Karnataka.
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S.0. 1240(E) published in Gazette of India dated 16™ May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 218
(Dharwad-Belgaum Section) in the State of Karnataka.

S.0. 1532(E) published in Gazette of India dated 14™ June, 2013,
entrusting the stretches, mentioned therein, of new National
Highways No. 11B, 12 and 113 to National Highway Authority of
India.

S.0. 1533(E) published in Gazette of India dated 14™ June, 2013,
making certain amendments in the Notification No. S.O. 1096(E)
dated 4™ August, 2005.

S.0. 2792(E) published in Gazette of India dated 16™ September,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 2517(E) published in Gazette of India dated 21* August,
2013, making certain amendments in the Notification No. S.O.
689(E) dated 4™ April, 2011.

S.0. 2410(E) published in Gazette of India dated 70 August,
2013, rescinding the Notification No. S.O. 1289(E) dated 20
May, 2009.

S.0. 2411(E) published in Gazette of India dated 7" August,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 2145(E) published in Gazette of India dated 12 July, 2013,
making certain amendments in the Notification No. S.0. 689(E)
dated 4™ April, 2011.

S.O. 1488(E) published in Gazette of India dated 18" June, 2013,
authorising the Special Land Acquisition Officer, mentioned

therein, as the competent authority to acquire land for building,
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maintenance, management and operation of National Highway
No. 37 & 37A in the State of Assam.

S.0. 69(E) published in Gazette of India dated 7™ January, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C
(Vikravandi-Kumbakonam-Thanjavur Section) in the State of
Tamil Nadu.

S.0. 8(E) published in Gazette of India dated 2™ January, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 68 (Salem-
Ulundurpet Section) in the State of Tamil Nadu.

S.0. 1794(E) published in Gazette of India dated 9" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1375(E) published in Gazette of India dated 18" June, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Athipalli-
Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1859(E) published in Gazette of India dated 17" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5 (Madras-
Vijayawada Section) in the State of Tamil Nadu.

S.0. 1810(E) published in Gazette of India dated 14" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Salem-
Karur Section) in the State of Tamil Nadu.

S.0. 68(E) published in Gazette of India dated 7™ January, 2013,

regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 103(E) published in Gazette of India dated 8" January, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C
(Vikravandi-Kumbakonam-Thanjavur Section) in the State of
Tamil Nadu.

S.0. 1222(E) published in Gazette of India dated 28" May, 2012,
authorising the Special Land Acquisition Officer, Ariyalur
District, as the competent authority to acquire land for building,
maintenance, management and operation of National Highway
No. 45C (Vikravandi-Kumbakonam-Thanjavur Section) in the
State of Tamil Nadu.

S.0. 141(E) published in Gazette of India dated 14™ January,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4
(Poonamalee-Walajahpet Section) in the State of Tamil Nadu.
S.0. 99(E) published in Gazette of India dated g™ January, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 10(E) published in Gazette of India dated 2™ January, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C
(Vikravandi-Kumbakonam-Thanjavur Section) in the State of
Tamil Nadu.

S.O. 2535(E) published in Gazette of India dated 11"™ November,
2011, regarding acquisition of land for building, maintenance,

management and operation of National Highway No. 45
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Extension (Dindigul-Theni and Kumuli Section) in the State of
Tamil Nadu.

S.0. 2647(E) published in Gazette of India dated 25™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67
(including Bypasses)(Trichy-Karur Section) in the State of Tamil
Nadu.

S.0. 2547(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0. 2769(E) published in Gazette of India dated 12" December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 210
(Tiruchirappalli-Karaikudi Section) in the State of Tamil Nadu.
S.0. 2479(E) published in Gazette of India dated 13™ October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45
Extension (Dindigul-Theni and Kumuli Section) in the State of
Tamil Nadu.

S.0. 2259(E) published in Gazette of India dated 20" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0. 267(E) published in Gazette of India dated 13 February,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 46

(Krishnagiri-Walajahpet Section) in the State of Tamil Nadu.
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S.0. 2082(E) published in Gazette of India dated 7" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 1818(E) published in Gazette of India dated 14™ August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 1379(E) published in Gazette of India dated 18" June, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 2121(E) published in Gazette of India dated 8" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C in the
State of Tamil Nadu.

S.0. 2489(E) published in Gazette of India dated 13™ October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C
(Vikravandi-Kumbakonam-Thanjavur Section) in the State of
Tamil Nadu.

S.0. 2486(E) published in Gazette of India dated 13" October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67 (Trichy-
Karur Section) in the State of Tamil Nadu.

S.0. 1806(E) published in Gazette of India dated 14™ August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47

(Chengapalli-Walayar Section) in the State of Tamil Nadu.
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S.0. 2424(E) published in Gazette of India dated 10" October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67
(including bypasses) (Trichy-Karur Section) in the State of Tamil
Nadu.

S.0. 1797(E) published in Gazette of India dated 9t August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 2092(E) published in Gazette of India dated 7" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0. 104(E) published in Gazette of India dated 20" January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 4 in the
State of Tamil Nadu.

S.0. 132(E) published in Gazette of India dated 20" January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1557(E) published in Gazette of India dated 12" July, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Athipalli-
Krishnagiri Section) in the State of Tamil Nadu.

S.0. 102(E) published in Gazette of India dated 20" January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 47 (Salem-

Coimbatore Section) in the State of Tamil Nadu.
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S.0. 1860(E) published in Gazette of India dated 17" August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45C
(Vikravandi-Kumbakonam-Thanjavur Section) in the State of
Tamil Nadu.

S.0. 2538(E) published in Gazette of India dated 11"™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67 (Trichy-
Karur Section) in the State of Tamil Nadu.

S.0. 2565(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0. 2464(E) published in Gazette of India dated 28" October,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0. 2642(E) published in Gazette of India dated 25™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0. 2770(E) published in Gazette of India dated 12™ December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 210
(Karaikudi-Ramanathapuram Section) in the State of Tamil Nadu.
S.0. 2633(E) published in Gazette of India dated 25™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 220

(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.
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S.0. 2408(E) published in Gazette of India dated 70 August,
2013, entrusting the stretches, mentioned therein, of new National
Highway No. 701 to Border Road Organisation.

S.0. 3049(E) published in Gazette of India dated 8™ October,
2013, directing that the Border Road Organisation exercise the
function of development and maintenance of National Highway
No. 44 (Agartala-Sabroom Section) in the State of Tripura.

S.0. 3050(E) published in Gazette of India dated 8" October,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3047(E) published in Gazette of India dated 8™ October,
2013, entrusting the stretches, mentioned therein, of new National
Highway No. 83 to National Highway Authority of India.

S.0. 3048(E) published in Gazette of India dated 8" October,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 2796(E) published in Gazette of India dated 16™ September,
2013, making certain amendments in the Notification No. S.O.
1035(E) dated 7 May, 2010.

S.0. 2794(E) and S.O. 2794(E) published in Gazette of India
dated 16™ September, 2013, making certain amendments in the
Notification No. S.0. 1096(E) dated 4™ August, 2005.

S.0. 415(E) published in Gazette of India dated 21% February,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.O. 1114(E) published in Gazette of India dated ond May, 2013,

regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 152
(Kaithal-Narwana Section) in the State of Haryana.

S.0. 1448(E) published in Gazette of India dated 5™ June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Hisar
Section) in the State of Haryana.

S.0. 676(E) published in Gazette of India dated 13™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Jind Section) in the State of Haryana.

S.O. 980(E) published in Gazette of India dated 17" April, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 1560(E) published in Gazette of India dated 12" July, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 15
(Pathankot-Amritsar Section) in the State of Punjab.

S.0. 872(E) published in Gazette of India dated 21* April, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21
(Bilaspur-Ner Chowk Section) in the State of Punjab.

S.0. 2777(E) published in Gazette of India dated 14™ September,
2013, authorising the Special Land Acquisition Officer,
mentioned therein, as the competent authority to acquire land for
building, maintenance, management and operation of National

Highway No. 22 in the State of Himachal Pradesh.



10.02.2014

(cxxviii)

(cxxix)

(cxxx)

(cxxxi)

(cxxxit)

(cxxxiii)

(cxxxiv)

(cxxxV)

45

S.0. 617(E) published in Gazette of India dated 11™ March, 2013,
making certain amendments in the Notification No. S.0O. 2241(E)
dated 28™ September, 2011.

S.0. 1396(E) published in Gazette of India dated 31% May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71
(Haryana/Punjab Border to Jind Section) in the State of Haryana.
S.0. 719(E) published in Gazette of India dated 15™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21 (Bilaspur
to Ner Chowk Section) in the State of Himachal Pradesh.

S.0. 2216(E) published in Gazette of India dated 26" September,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 2596(E) published in Gazette of India dated 29™ October,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10
(Bahadurgarh-Rohtak Section) in the State of Haryana.

S.0O. 2088(E) published in Gazette of India dated 70 September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.0. 2760(E) published in Gazette of India dated 8" December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A
(Rohtak-Panipat Section) in the State of Haryana.

S.0. 2545(E) published in Gazette of India dated 11™ November,

2011, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 1A
(Jalandhar-Pathankot Section) in the State of Punjab.

S.0. 2241(E) published in Gazette of India dated 28" September,
2011, authorising the Sub Divisional Officer (Civil), Solan, as the
competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 22 (Existing
Chainage) (including bypass in District Solan and Shimla Section)
in the State of Himachal Pradesh.

S.0. 2179(E) published in Gazette of India dated 22 September,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Parwanoo-Solan Section) in the State of Himachal Pradesh.

S.0. 656(E) published in Gazette of India dated 29™ March, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 1A
(Jalandhar-Pathankot Section) in the State of Punjab.

S.0. 1911(E) published in Gazette of India dated 21% August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 1 (Panipat-
Jalandhar Section) in the State of Haryana.

S.0. 1232(E) published in Gazette of India dated 16™ May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A
(Rohtak-Panipat Section) in the State of Haryana.

S.0. 756(E) published in Gazette of India dated 18" March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 21

(Kiratpur-Bilaspur Section) in the State of Himachal Pradesh.
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S.0. 146(E) published in Gazette of India dated 14" January,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 2 (Delhi-
Agra Section) in the State of Haryana.

S.0. 2304(E) published in Gazette of India dated 29" July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 152
(Narwana-Surewala Section) in the State of Haryana.

S.0. 2542(E) published in Gazette of India dated 11™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.O. 2554(E) published in Gazette of India dated 11"™ November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.0. 908(E) published in Gazette of India dated 25™ April, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.0. 901(E) published in Gazette of India dated 1* April, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A
(Rohtak-Panipat Section) in the State of Haryana.

S.0O. 570(E) published in Gazette of India dated 7™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A (Jind to

Haryana/Punjab Border Section) in the State of Haryana.
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S.0. 714(E) published in Gazette of India dated 15™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22
(Parwanoo to Solan Section) in the State of Himachal Pradesh.
S.0. 747(E) published in Gazette of India dated 18"™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. 10 & 71 in
the State of Haryana.

S.0. 730(E) published in Gazette of India dated 15™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 10
(Bahadurgarh-Rohtak Section) in the State of Haryana.

S.0. 894(E) published in Gazette of India dated 1* April, 2013,
authorising the Officer, mentioned therein, as the competent
authority to acquire land for building, maintenance, management
and operation of National Highway No. 65 (Ambala Bypass under
Ambala to Kaithal Road) in the State of Haryana.

S.0. 2158(E) published in Gazette of India dated 22m September,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 Rohtak-
Bawal Section) in the State of Haryana.

S.0. 2548(E) published in Gazette of India dated 11" November,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gurgaon-
Kotputli-Jaipur Section) in the State of Haryana.

S.0. 2783(E) published in Gazette of India dated 14™ December,
2011, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71A

(Rohtak-Panipat Section) in the State of Haryana.
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S.0. 2233(E) published in Gazette of India dated 20" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 71 (Rohtak-
Bawal Section) in the State of Haryana.

S.0. 3220(E) published in Gazette of India dated 23™ October,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3221(E) published in Gazette of India dated 23 October,
2013, making certain amendments in the Notification No. S.O.
689(E) dated 4™ April, 2011.

S.0. 3223(E) published in Gazette of India dated 23 October,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3245(E) published in Gazette of India dated 25™ October,
2013, directing that the Border Road Organisation exercise the
function of development and maintenance of National Highway
No. 44 (Churaibari-Agartala Section) in the State of Tripura.

S.0O. 3246(E) published in Gazette of India dated 25" October,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3401(E) published in Gazette of India dated 8" November,
2013, entrusting the stretches, mentioned therein, of new National
Highway No. 71 (Punjab/Haryna Border-Jind Rohtak Section) to
National Highway Authority of India.

S.O. 3402(E) published in Gazette of India dated 8™ November,
2013, making certain amendments in the Notification No. S.O.

1096(E) dated 4™ August, 2005.
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S.0. 3486(E) published in Gazette of India dated 26" November,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3487(E) published in Gazette of India dated 26" November,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 3490(E) published in Gazette of India dated 26™ November,
2013, entrusting the stretches, mentioned therein, of new National
Highway No. 74 (Sitarganj-Utttrakhand/UP Border and
Uttarakhand/P Border-Bareilly Section) to National Highway
Authority of India.

S.0. 3491(E) published in Gazette of India dated 26™ November,
2013, making certain amendments in the Notification No. S.O.
1096(E) dated 4™ August, 2005.

S.0. 561(E) published in Gazette of India dated 7™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Solan-
Shimla Section) in the State of Himachal Pradesh.

S.0. 2518(E) published in Gazette of India dated 21% August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69 (Betul-
Pandhurna Section) in the State of Madhya Pradesh.

S.0. 2566(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69 (Betul-
Pandhurna Section) in the State of Madhya Pradesh.

S.0. 2571(E) published in Gazette of India dated 231 August,

2013, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 26(B)
(Chhindwara Bypass Section) in the State of Madhya Pradesh.
S.0. 2584(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 86 Ext.
(Bhopal-Sanchi Section) in the State of Madhya Pradesh.

S.0. 3042(E) published in Gazette of India dated 8" October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No.
69(A)(Chhindwara to Chhindwara/Seoni District Border Section)
in the State of Madhya Pradesh.

S.0. 1425(E) published in Gazette of India dated 4™ June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 26(B)
(Amarwara to Chhindwar Section) in the State of Madhya
Pradesh.

S.0. 1717(E) published in Gazette of India dated 17" June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69
(Obedullaganj to Betul Section) in the State of Madhya Pradesh.
S.0. 1728(E) published in Gazette of India dated 17" June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Rewa-
Katni-Jabalpur Section) in the State of Madhya Pradesh.

S.0O. 2024(E) published in Gazette of India dated 5t July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69(A)
(Betul/Chhindwara District Border to Chhindwara Section) in the
State of Madhya Pradesh.
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S.0. 2370(E) published in Gazette of India dated 6" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 215
(Panikoili-Remuli Section) in the State of Odisha.

S.0. 2449(E) published in Gazette of India dated 13™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 23
(Birmtrapur-Barkote Section) in the State of Odisha.

S.0. 2578(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Angul-
Sambalpur Section) in the State of Odisha.

S.0. 2567(E) published in Gazette of India dated 231 August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Angul-
Sambalpur Section) in the State of Odisha.

S.0. 2579(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Angul-
Sambalpur Section) in the State of Odisha.

S.0. 2580(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 23
(Biramitrappur-Barkote Section) in the State of Odisha.

S.O. 3019(E) published in Gazette of India dated 4™ Qctober,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6

(Baharagora-Sambalpur Section) in the State of Odisha.
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S.0. 2974(E) published in Gazette of India dated 1* October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Visakhapatnam-Bhubaneswar Section) in the State of Odisha.
S.0. 3267(E) published in Gazette of India dated 28" October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Bhubaneswar-Kolkata Section) in the State of Odisha.

S.0. 2347(E) published in Gazette of India dated 2™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Visakhapatnam-Bhubaneswar Section) in the State of Odisha.
S.0. 1976(E) published in Gazette of India dated 2™ July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Cuttack-
Angul Section) in the State of Odisha.

S.0. 3076(E) published in Gazette of India dated 9™ October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 215
(Panikoili-Remuli Section) in the State of Odisha.

S.0. 2767(E) published in Gazette of India dated 14 September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.O. 3114(E) published in Gazette of India dated 17" October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5

(Visakhapatnam-Bhubaneswar Section) in the State of Odisha.



10.02.2014

(cxcii)

(cxciii)

(cxciv)

(cxcv)

(cxcvi)

(cxcvii)

(cxcviii)

54

S.0. 2944(E) published in Gazette of India dated 30" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.0. 3020(E) published in Gazette of India dated 4™ October,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.0. 2907(E) published in Gazette of India dated 25™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 5
(Visakhapatnam-Bhubaneswar Section) in the State of Odisha.
S.0. 2768(E) published in Gazette of India dated 14" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.0. 2769(E) published in Gazette of India dated 14" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.0. 2743(E) published in Gazette of India dated 11™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Angul-
Sambalpur Section) in the State of Odisha.

S.0. 2581(E) published in Gazette of India dated 231 August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 23

(Biramitrapur-Barkot Section) in the State of Odisha.
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S.0. 2582(E) published in Gazette of India dated 231 August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Cuttack-
Angul Section) in the State of Odisha.

S.0. 2781(E) published in Gazette of India dated 14" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 23
(Biramitrapur-Barkote Section) in the State of Odisha.

S.0. 2773(E) published in Gazette of India dated 14™ September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6
(Bahargora-Sambalpur Section) in the State of Odisha.

S.0. 2740(E) published in Gazette of India dated 1" September,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 42 (Cuttack-
Angul Section) in the State of Odisha.

S.0. 2942(E) published in Gazette of India dated 30" September,
2013, making certain amendments in the Notification No. S.O.
1221(E) dated 28" May, 2012.

S.0. 2636(E) published in Gazette of India dated 29" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 50 (Khed-
Sinnar Section) in the State of Maharashtra.

S.0. 2489(E) published in Gazette of India dated 19™ August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 211 in the
State of Maharashtra.

S.0. 2672(E) published in Gazette of India dated 5™ September,

2013, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 6 (Jalgaon-
Maharashtra/Gujarat Border Section) in the State of Maharashtra.
S.0. 2586(E) published in Gazette of India dated 23" August,
2013, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 211
(Yedshi-Aurangabad Section) in the State of Maharashtra.

S.0. 1450(E) published in Gazette of India dated 5™ June, 2013,
containing corrigendum to the Notification No. S.O. 795(E) dated
26"™ April, 2011.

S.0. 1417(E) published in Gazette of India dated 4™ June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 17 (Panvel-
Indapur Section) in the State of Maharashtra.

S.0. 2242(E) published in Gazette of India dated 20 September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.
S.0O. 1228(E) published in Gazette of India dated 28" May, 2012,
making certain amendments in the Notification No. S.O. 219(E)
dated 13™ March, 2001.

S.0. 2200(E) published in Gazette of India dated 18" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Dindigul-Theni-Kumuli Section) in the State of Tamil Nadu.

S.0O. 2128(E) published in Gazette of India dated 1" July, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 45 (at

Airport Junction in Pallavaram Village, Cantonment Pallavaram
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and Meenambakkam Villages in Alandur Taluk, Kanchipuram
District) in the State of Tamil Nadu.

S.0. 2379(E) published in Gazette of India dated 6™ August,
2013, making certain amendments in the Notification No. S.O.
3086(E) dated 3" December, 2009.

S.0. 1465(E) published in Gazette of India dated 4™ July, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Athipalli-
Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1896(E) published in Gazette of India dated 17" August,
2013, making certain amendments in the Notification No. S.O.
1748(E) dated 11™ October, 2006.

S.0. 1796(E) published in Gazette of India dated 9t August,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 2201(E) published in Gazette of India dated 18" September,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 2116(E) published in Gazette of India dated 8" September,
2012, making certain amendments in the Notification No. S.O.
1377(E) dated 18" June, 2012.

S.0. 1329(E) published in Gazette of India dated 15" June, 2012,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Athipalli-
Krishnagiri Section) in the State of Tamil Nadu.

S.0. 1478(E) published in Gazette of India dated 4™ July, 2012,

regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 66
(Tindivanam-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 159(E) published in Gazette of India dated 14™ January,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 211
(Yedshi-Aurangabad Section) in the State of Maharashtra.

S.0. 1272(E) published in Gazette of India dated 21 May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 211
(Aurangabad-Dhule Section) in the State of Maharashtra.

S.O. 1342(E) published in Gazette of India dated 231 May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Amravati-
Maharashtra/Gujarat Border Section) in the State of Maharashtra.
S.0. 1419(E) published in Gazette of India dated 4™ June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 7 (Kamptee-
Kanhan Bypass to Nagpur-Hyderabad Section) in the State of
Maharashtra.

S.0. 748(E) published in Gazette of India dated 18" March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3
(Pimpalgaon to Dhule Section) in the State of Maharashtra.

S.0. 764(E) published in Gazette of India dated 18™ March, 2013,
authorising the Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management
and operation of National Highway No. 222 in the State of
Maharashtra.
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S.0. 1753(E) published in Gazette of India dated 19" June, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 9 (Hattur-
Mabharashtra/Karnataka Border Section) in the State of
Maharashtra.

S.O. 1341(E) published in Gazette of India dated 231 May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3
(Pimpalgaon-Nashik-Gonde Section) in the State of Maharashtra.
S.0. 712(E) published in Gazette of India dated 15™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Jalgaon-
Maharashtra/Gujarat Border Section) in the State of Maharashtra.
S.0. 526(E) published in Gazette of India dated 6™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65
(Maharashtra Section) in the State of Maharashtra.

S.0. 723(E) published in Gazette of India dated 15™ March, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 211
(Aurangabad, Jalgaon and Dhule Section) in the State of
Maharashtra.

S.0. 1340(E) published in Gazette of India dated 23" May, 2013,
regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 6 (Amravati-

Maharashtra/Gujarat Border Section) in the State of Maharashtra.
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(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at Item No. (ccxxiii) to (cexxxvi) of (3)
above.

[Placed in Library, See No. LT 10638/15/14]

(5) A copy of the National Highways Authority of India (Recruitment, Seniority

and Promotion) Third Amendment Regulations, 2013 (Hindi and English versions)
published in Notification No. NHAI/11011/17/2012-HR.I (Vol.XV) in Gazette of
India dated 21* June, 2013, under Section 37 of the National Highways Authority
of India Act, 1988.

[Placed in Library, See No. LT 10639/15/14]
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(DR. E.M. SUDARSANA NATCHIAPPAN): Madam, I beg to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of
the Spices Board India, Cochin, for the year 2012-2013.
(i1)) A copy of the Annual Accounts (Hindi and English versions)
of the Spices Board India, Cochin, for the year 2012-2013,
together with Audit Report thereon.
(iii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Spices Board India,
Cochin, for the year 2012-2013.
[Placed in Library, See No. LT 10640/15/14]

(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Export Promotion Council for EOUs & SEZs, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Export Promotion Council for
EOUs & SEZs, New Delhi, for the year 2012-2013.

[Placed in Library, See No. LT 10641/15/14]
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A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

4

(i)

(i)

Review by the Government of the working of the STCL
Limited, Bengaluru, for the year 2012-2013.

Annual Report of the STCL Limited, Bengaluru, for the year
2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 10642/15/14]

A copy each of the following papers (Hindi and English versions) under

Section 619A of the Companies Act, 1956:-

()

(1)

(i)

(i)

(i)

(iii)

Review by the Government of the working of the Jammu and
Kashmir Development Finance Corporation Limited, Jammu,
for the year 2012-2013.
Annual Report of the Jammu and Kashmir Development
Finance Corporation Limited, Jammu, for the year 2012-2013,
alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT 10643/15/14]
A copy of the Annual Report (Hindi and English versions) of
the Coffee Board, Bangalore, for the year 2012-2013.
A copy of the Annual Accounts (Hindi and English versions)
of the Coffee Board, Bangalore, for the year 2012-2013,
together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Coffee Board, Bangalore,
for the year 2012-2013.

[Placed in Library, See No. LT 10644/15/14]
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(6) A copy of the Ammonium Nitrate (Amendment) Rules, 2013 (Hindi and
English versions) published in Notification No. G.S.R. 469(E) in Gazette of India
dated 9™ July, 2013 under sub-section (8) of Section 18 of the Explosives Act,
1884.
[Placed in Library, See No. LT 10645/15/14]
(7) A copy of the Boiler Appeal Rules, 2013 (Hindi and English versions)
published in Notification No. G.S.R. 711(E) in Gazette of India dated 28" October,
2013 under sub-section (2) of Section 28 A of the Boilers Act, 1923.
(8)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (7) above.
[Placed in Library, See No. LT 10646/15/14]
9) (1) A copy of the Annual Report (Hindi and English versions) of the
National Productivity Council, New Delhi, for the year 2012-
2013, alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Productivity Council,
New Delhi, for the year 2012-2013.
(10) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.
[Placed in Library, See No. LT 10647/15/14
(11) (1) A copy of the Annual Report (Hindi and English versions) of the
Quality Council of India, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Quality Council of India, New

Delhi, for the year 2012-2013.
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(12)

(13)

(14)

(15)

(16)

(17)

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (11) above.

(1)

(i)

(1)

(i)

[Placed in Library, See No. LT 10648/15/14
A copy of the Annual Report (Hindi and English versions) of the
National Council for Cement and Building Materials, Ballabgarh,
for the year 2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council for Cement
and Building Materials, Ballabgarh, for the year 2012-2013.

[Placed in Library, See No. LT 10649/15/14
A copy of the Annual Report (Hindi and English versions) of the
India Trade Promotion Organisation, New Delhi, for the year
2012-2013, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the India Trade Promotion

Organisation, New Delhi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (14) above.

(1)

(i)

[Placed in Library, See No. LT 10650/15/14
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Packaging, Mumbai, for the year 2012-2013,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Packaging,

Mumbai, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (16) above.

[Placed in Library, See No. LT 10651/15/14

63
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(18) A copy of Notification No. G.S.R.655(E) (Hindi and English versions)
published in Gazette of India dated 25™ September, 2013, designating Shri Jaikant

Singh, Additional Director General of Foreign Trade as authorised officer for the

purpose of the Rule 3(1) of the Safe guard Measures (Quantitative Restrictions)

Rules, 2012, issued under Foreign Trade (Development and Regulation) Act,

1992.
(19) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (18) above.
[Placed in Library, See No. LT 10652/15/14
(200 (1) A copy of the Annual Report (Hindi and English versions) of
the Marine Products Export Development Authority, Kochi, for
the year 2012-2013, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Marine Products Export
Development Authority, Kochi, for the year 2012-2013.

(21)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (20) above.
[Placed in Library, See No. LT 10653/15/14
(22) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Design, Ahmedabad, for the year 2012-
2013, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Design,
Ahmedabad, for the year 2012-2013.

[Placed in Library, See No. LT 10654/15/14
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12.04 hrs
COMMITTEE ON PUBLIC UNDERTAKINGS
29" to 31% Reports

SHRI JAGDAMBIKA PAL (DOMARIYAGANIJ): Madam, I beg to present the
following Reports (Hindi and English versions) of the Committee on Public
Undertakings:-

(1) 29" Report on Food Corporation of India partially based on C&AG Report
No. 7 of 2013 (Performance Audit) on storage management and movement
of food grains in Food Corporation of India.

(2) 30" Report on Airports Authority of India Limited regarding unauthorised
withdrawal from the Escrow Account held in fiduciary capacity on behalf
of the Government of India by Mumbai International Airports Limited
based on Audit Para No. 2.5 of Report No. 3 of 2011-12 of Comptroller and
Auditor General of India.

(3) 31" Report on Action Taken by the Government on the Observations /

Recommendations contained in the 25" Report on Pawan Hans Limited.
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12.05 hrs

STATEMENT CORRECTING REPLY TO
STARRED QUESTION NO. 144 DATED 16 DECEMBER, 2013
REARDING IRREGULARITIES IN DEFENCE DEALS"
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Madam Speaker, I beg
to lay a copy of the Statement correcting the reply to Starred Question No. 144
given to the Lok Sabha on 16™ December, 2013 asked by Sarvashri Yashvir Singh
and Neeraj Shekhar, MPs regarding ‘Irregulariites in Defence Deals.’

I had answered the Lok Sabha Starred Question No. 144 relating to
"Irregularities in Defence Deals" asked by Shri Yashvir Singh and Shri Neeraj
Shekhar, M.P. on 16.12.2013.

Information was sought in the Question regarding (a) the details of the
irregularities/ violations of tender norms in defence deals with foreign companies
including in procurement of Active Towed Array Sonar reported during each of
the last three years and the current year; (b) the details of the defence deals in
which Central Vigilance Commission has recommended for vigilance inquiry
during the said period for flouting the tenders; (c) the details of cases of corruption
registered in aforesaid deals during the said period; (d) the number of officials
found guilty in such defence deals during the said period and action taken against
them; and (e) the remedial measures taken by the Government to check
irregularities in defence deals?

It was inadvertently mentioned in the second Para of the statement annexed
to reply that "In addition to above, as on date, Ministry has issued orders debarring
15 firms, from further business for a period of 10 years/indefinite period as
detailed at Annexure- I". The same may be read as "In addition to above, as on

date, Ministry has issued orders debarring 12 firms, from further business for a

* Laid on the Table and also placed in Library, See No. LT 10655/15/14
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period of 10 years/indefinite period as detailed at Annexure-I". The Annexure-I
has also been amended.

The answer is therefore proposed to be revised. The error is regretted.

I hereby place on the Table of the House copies of the revised answer to the
Starred Question No. 144 relating to "Irregularities in Defence Deals" asked by

Shri Yashvir Singh and Shri Neeraj Shekhar, M.P. on 16.12.2013. (Interruptions)

STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF LOK
SABHA STARRED QUESTION NO. 144 FOR ANSWER ON 16.12.2013

(a) to (e): Procurement of defence equipment in Capital and Revenue heads is
carried out as per Defence Procurement procedure (DPP) and Defence Procurement
Manual (DPM) respectively.  Other organizations like Defence Research and
Development Organisation (DRDO), Ordnance Factory Board (OFB) and Defence
Public Sector Undertakings (DPSUs) have their own procurement procedures. From
time to time, complaints alleging irregularities / violations of procurement procedures
are received from various sources. Whenever any such reference is received the same is
examined and after due diligence of the case, wherever necessary, the case is referred to
appropriate agency for further investigation. During the last three years and current year,
CBI has registered a total of 23 cases in connection with defence purchases, including
procurement of defence equipment. Out of these, six cases involving foreign companies
relate to procurement matters of VVIP Helicopters for Air Force, Reconnaissance and
Surveillance Helicopters for Army, Tatra trucks for Army and award of contract by OFB
Kolkata. In some of these cases, references have also been received from Central
Vigilance Commission. No official of the Ministry has been found guilty during the

said period.
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In addition to above, as on date, Ministry has issued orders debarring 12 firms,
from further business for a period of 10 years / indefinite period as detailed at
Annexure-1.

Regarding the procurement of Active Towed Array Sonar for Indian Navy, few
complaints have been received alleging irregularities in the technical evaluation,
procurement process etc., which are under examination. The contract is not yet
concluded.

Procurement of defence equipment is progressed as per laid down procedures to
ensure that the process conforms to highest standards of transparency, probity and public
accountability. The extant procedures include various provisions such as collegiate
approvals at different stages, the oversight mechanism, standard clauses of contract,
signing of pre contract integrity pact etc. All the complaints on procurements, with
verifiable allegations, are investigated either departmentally or through independent
investigating agency like CBI. If any company is found to have adopted or indulged in
unethical or illegal means, action is taken against such company for imposition of

penalties including debarring the said company from business dealing.
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ANNEXURE-1
Companies and their subsidiaries Debarred by the Ministry as on 13.12.2013
Total Number of debarred companies: 12
2. The name of the companies and the dates of orders are as follows:
S1. No. Name of the company Date of Order
1. M/s  Singapore  Technologies | 28.05.2009 and
Kinetics Ltd. (STK) 11.04.2012
2. M/s Israel Military Industries Ltd. | 28.05.2009 and
(IMI) 11.04.2012
3. M/s T.S. Kisan & Co. Pvt. Ltd., | 28.05.2009 and
New Delhi 11.04.2012
4. M/s R.K. Machine Tools Ltd.|28.05.2009 and
Ludhiana 11.04.2012
5. M/s Rheinmetall Air Defence | 11.04.2012
(RAD), Zurich
6. M/s Corporation Defence, Russia | 11.04.2012
(CDR)
7. M/s Shanx Oceaneering, Kochi & | 09.08.2006
Mumbai
8. Inter Spiro India Pvt. Ltd., Goa 09.08.2006
9. M/s Experts System 09.08.2006
10. M/s Unitech Enterprises, Pune 09.08.2006
11. M/s Kelvin Engineering 09.08.2006
12. Atlas  group of companies | 09.08.2006
including M/s Atlas Telecom &
M/s Atlas Defence Services
3. The companies at Sl. No.1 to 6 have been debarred from further business

dealings with Ministry of Defence for a period of ten (10) years vide order dated
11.04.2012. All the allied and subsidiary firms of each of the debarred firms at SI.

No. 1 to 6 above, have also been debarred from further business dealings for a

period of ten (10) years vide order dated 17.09.2013.

4. The companies at SI. No.7 to 12 have been debarred indefinitely.
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12.05 Y5 hrs

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 46
Report of the Standing Committee on Agriculture on Demands for Grants
(2013-14), pertaining to the Department of Agriculture and Cooperation,
Ministry of Agriculture *

PN AFGT { AT FA TN WEl THIHI0T AN FATAT H T F7At (. AR0T I qEQ) ¢
3feE HeIGUT, ¥RG YAR Sl Bl AR A, H AT 7eqell Alch AT & e 73-6 & IR0
d oYy § 9T @l wffa & fenferadt RAE (2013-14) # wfira @t 18 RwIRen &
feparaae @ R W geed e & Ued IR &l gl

PN § Fdfea wml 9ffa (1581 are wn) &1 feaferadt Rac 23.04.2013 &1 Al
AT H URd B g1 I8 RUC 99 2013-14 T BN @A™, HY vd FgHRar faumr ot
M AR B S A AT 2 3R 534 14 RABIRY enfie €1 3 RIe1iel greaaan dafa
T BRIETT BT MaTIBAT ATl &3, PV &= | AP, o AR T, oI qHd 7,
TRl AT Ay @ SR MR & emded @ IuAN, 1247 AT & SIS, 1241 o
& YoH Y & SR RN e Ud UM, IS @rer gRen e, I gew (s frer,
qHIG feled, aote, e UM, Hapl WHIH & A [eed Iwred, IR GaRi &g I
fOaR SRIEAT BT FHH, I gaT WReT U IadT TG GRATST, S AT JAEe
S & qElR IT & JHET SUARET JHU-IF 9 qoicid affded o Hafda g1 |fifa &t
Rare # ffea RreTRei/Jevi ) & 18 dRag & [Javefl i 16.07.2013 &1 HY 4
o IRt AR B Ao T ol

|fafy @ RreRel @ fharaes &1 adaH RIfT &1 Ieoig AY 9o & ordy H
fpam T & O 991 I WR @1 W gl H S ey B [AWd-a¥g Bl ued H #ed Pl

TR T TGl o ATEl, $U UGl gIAT FHS S|

... (Interruptions)

* Laid on the Table and also placed in Library. See No. LT 10656/15/14
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12.06 hrs

(ii) Status of implementation of the recommendations contained in the 35w
Report of the Standing Committee on Labour on Demands for Grants (2013-
14), pertaining to the Ministry of Labour and Employment. *

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): Madam Speaker, I am
laying the Statement on the status of implementation of recommendations
contained in the Thirty-Fifth Report of the Parliamentary Standing Committee on
Labour, as per direction issued by the Hon'ble Speaker, Lok Sabha in pursuance
of Rule 389 of the Rules of Procedure and Conduct of Business in Lok Sabha on
1st September, 2004.

The Thirty-Fifth Report of the Committee concern the Ministry of Labour
and Employment, which was laid on the Table of the House on 29.04.2013. I
would like to mention that the Ministry had submitted to the Committee, the
Action Taken Report on this Report on 26.08.2013, which has been taken note of
by the Committee.

The status of implementation of the recommendations of the Committee,
contained in the Thirty-Fifth Report, is indicated in the Annexure to my Statement,
circulated among Hon'ble Members. I would not like to take the valuable time of
the House to read out all the contents of this Annexure.

I would request that this might be considered as read.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 10657/15/14
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12.06 V% hrs

(iii) Status of implementation of the recommendations contained in 103rd
Report and 104th Reports of the Standing Committee on Commerce ,
pertaining to the Ministry of Commerce and Industry”

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. EMM. S. NATCHIAPPAN): Madam Speaker, I beg to lay a
Statement regarding the status of implementation of the recommendations
contained in the 103" and 104™ Reports of the Standing Committee on Commerce,
pertaining to the Ministry of Commerce and Industry.

The Department Related Parliamentary Standing Committee on Commerce
in its 103" Report subsequent to 98"™ Report on Export of Foodgrains - Premium
Non- Basmati Rice and Wheat has made seven recommendations/observations in
Chapter III of the 103 Report in respect of which replies of the Government have
not been accepted by the Committee. Action has been completed on them. Three
recommendations pertain to Department of Agriculture & Cooperation, four
relates to Department of Food and Public Distribution and eleven pertain to
Department of Commerce alongwith its organizations. A copy of Implementation
Report is also enclosed. A copy of Action Taken Report is also enclosed.

The Department Related Parliamentary Standing Committee on Commerce
in its 104™ Report subsequent to 99™ Report on Export Promotion of Agricultural
and Processed Food Products had made 20 recommendations/observations under
Chapter III in respect of which replies of the Government were not accepted by the
Committee and 26 recommendation/observations under Chapter IV in respect of
which final replies of the Government were still awaited.

The recommendations/observations pertain to various
Ministries/Departments/ Organizations of Central Government including Ministry

of Food Processing Industries, Department of Food and Public Distribution,

* Laid on the Table and also placed in Library. See No. LT 10658/15/14
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Department of Revenue, Department of Financial Services, Department of
Consumer Affairs, Department of Animal Husbandry, Dairying & Fisheries,
Ministry of Tribal Affairs, Indian Council of Agricultural Research, Planning
Commission, Food Safety Standards Authority of India, Ministry of Railways,
Department of Agriculture & Cooperation and Department of Commerce.

The action taken/comments from all the relevant stakeholders have been
collected and complied together and a further Action Taken Report has been
submitted. A copy of the Action Taken Reports on Chapter — IIl and IV are

enclosed.

... (Interruptions)
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12.08 hrs
ELECTION TO COMMITTEE
Spices Board

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. E.M. S. NATCHIAPPAN): On behalf of my senior colleague,
Shri Anand Sharma, I beg to move the following:

“That in pursuance of clause (b) of sub-section (3) of section 3 of the
Spices Board Act, 1986 read with sub-rule 4(1) and rule 5 of the
Spices Board Rules, 1987, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, two members from
amongst themselves to serve as members of Spices Board subject to
other provisions of the said Act and the rules made thereunder.”

MADAM SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (3) of section 3 of
the Spices Board Act, 1986 read with sub-rule 4(1) and rule 5 of the
Spices Board Rules, 1987, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, two members from
amongst themselves to serve as members of Spices Board subject to
other provisions of the said Act and the rules made thereunder.”

The motion was adopted.

... (Interruptions)
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12.09 hrs
MATTERS UNDER RULE 377 *

MADAM SPEAKER: The Matters under Rule 377 shall be treated as laid on the
Table of the House. Hon. Members may personally hand over slips at the Table

immediately as per practice.

... (Interruptions)

* Treated as laid on the Table.



10.02.2014 76

(i) Need to set up a bench of Allahabad High Court in
Western Uttar Pradesh

st o= A g (aREa@t): e STR goR & ANl gNT S - W 'S Pl o9
RIMYAT BT AN B S G 5 | AR DI DR AN F6A1 R FHI-T90 TR I ARBR 3R
b5 ARBR B FHE GRAT UG 99 1948 A fHY W1 @ 7 el ITR U< H S drel 17
RTell ¥ SAREE Ied <[ & g4 700 fH0HI0 & A1 oRaes; 99 &1 g4 458 ko0
Stafds 3 YTl & ST Tl B Q¥ 39 bel A © (faeel 80 fhoHio, SeRmave-220
froio, dSTe- 237 fHowio) oI HRUT ITg =TT A U =TT & g9 & fag an
I W e UEd UK 3R I Hd dfdd 8 gold B § | 59D ffaRad 8! & adidl o
BN, M-S BT AT T SERA-WH BT o™ B § & daR a1l & Wd AR b 9
S € | Wi AW H feAi 18.12.2013 1 YO Y Y AT 2235 B HIH W U1 FAl ©
o QU W ® ITa ATATAAT H I 5,29,13,458 B oIfdd a1 W & FOH F IR Iew A
29,82,116 & dfdd &, Sifdp AW T A FaU AP 5.6 Uaed 8 | SR YA B
ST 16.61 IS ©, ORI 3 AT A AT B Al 818 DI Bl 99 WU Py o |
Hf AT SR B

f&ATe 29.03.2012 BT AcHIEAT BT HAT S 1 UETH IR U H Ied AT Dbl
S RITYAT BT PR YO Y Y GAT 2690 & S H Ig AR 2 6 fUwer 9 aul # &=
RHR & U Plg W TG U< T8l §Q & AR a9 & |1 §F R0 9 Fed o a1
g aoie A fean & | # WReR A S Arean g ool 3 a9 o1 & R @i fhar g
30 a¥ T FAT e fhar w1 2 | e 3 1955, 1976 T 1990 H ST ARBRI A 3AY
IRATAl TR g WRAR F BIs W BRI 7 & |

# ARBR BT & 3 DI AR AR g qqMT1 A8 6 A9 1955 H IR T« B
TREHAl S0 AHUIiHE gRT UfPHH SR Yo% B HRG H 9T AT Bl §9 WU BT Jq
IR fFar 7 o, e 919 oMY 14 PRl 4 W 99-99d W 39 JE TR 3701
Al @ Bl 8 | a9 1986 H Bl BT HAl Sff 7 Al o7 qur H QU T qaxied H d«n
3T TH SMY W |1 FTACR gR1 Y Ufeed SR U<yl 3 S <Uad & 9 gfead
IR USW Td PRI H RIfUT & Y a1 Bl off gat 2 |
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8IS PIC B 99 BT WRATIAT BT ThR < W B ISAT A UKTd B INBR F AW B B,
Afe Sifea uftsan 89 & SRl sfdeie JRa R WG §va T8 a1 9ot § | graifes @
RITYT BT bR Il HANG &, oifhT UfTadl IR Yo% & AN bl IR Dl <@d gU 94
R HAT AT MAIH § | 3T A AT BT A3 off § R 2 b afeadt I
UG H BISPIC Bl 99 AU B B (Y D75 WDHR Bl 3R A T8l BRA Bl Ul BN |
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(ii) Need to provide stoppage of trains in Bhiwani and Mahendragarh
districts, Haryana

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the attention of the Government towards the need to provide stoppage
of trains in Districts Bhiwani and Mahendragarh (Haryana).

During my extensive visits to my Parliamentary Constituency Bhiwani-
Mahendragarh, (Haryana), the people have demanded for stoppage of trains at the
following railway stations in the said Districts:-

Train No. 14085/86 (Haryana Express) running between Tilak Bridge,
Delhi and Sirsa requires stoppage at railway station in Bhiwani City. Train No.
12983/84 (All CDG Garib Rath Express) running between Ajmer and Chandigarh
at railway station Charkhi-Dadri (Bhiwani). Two Trains No. 14705/06 running
from Delhi Sarai Rohilla to Sujangarh via Sadulpur and the Train No. 22471/72
(DEE INTERCITY) running from Delhi Sarai Rohilla to Bikaner require stoppage
at railway station Satnali (Mahendragarh). Train No. 12981/82 (Chetak Express)
running between Delhi Sarai Rohilla and Udaipur also requires stoppage at
railway station Ateli Mandi (Mahendragarh).

Because the people of this remote area of South Haryana face great
inconvenience in commuting to their destinations due to non-availability of
adequate train services, stoppage of the trains on the aforesaid railways stations is
urgently required. Businessmen of this area have their business interests and
activities in cities like Kolkata, Mumbai, Delhi and other big cities of the Country
and a large number of persons of this area are employed in the defence services.
They have to use other means of transport and face great difficulty in reaching
their place of posting on time.

Therefore, I request the Hon’ble Minister of Railways to kindly look into

the matter and do the needful in the larger public interest.



10.02.2014 79

(iii) Need to provide sufficient financial support for establishment of Cancer
Treatment and Research Centre at Cochin, Kerala

SHRI CHARLES DIAS (NOMINATED): Cancer patients are increasing day by
day in Kerala especially in the central part of the State, due to various unhealthy
situation including atmospheric and industrial pollution. It was an injustice that the
first Regional Cancer Centre which should have been established in the central
part of Kerala was established in Thiruvanathapuram, the southernmost part of the
State in the name of Capital city. Now, cancer patients even from distant Malabar
area have to reach here for treatment. This is a cruelty to these patients as traveling
long distance is not advisable before and after radiation treatment. Voluntary
organizations are now helping patients to travel to Thiruvanathapuram and provide
shelter after radiation treatment.

Cochin is the commercial capital of Kerala and it is reported that Cancer
patients are increasing in this area due to various reasons. But, there is no facility
for Cancer treatment now at this area. Due to this, poor patients are suffering and
in Government Hospital, Ernakulam patients are facing difficulties even for
primary treatment. It was under these circumstances that the prominent citizens
and people’s representatives joined together and urged Government of Kerala to
establish a Cancer Treatment and Research Centre at Cochin. Even though
Government of Kerala has decided to establish such a centre at Kalamasserry,
Cochin near the Cooperative Medical College, no effective steps have been
initiated in this regard. I urge upon the Central Government to provide sufficient
financial support and help this project to materialize at an early date, as delay will

cause many more people to suffer.
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(iv) Need to take urgent remedial measures to minimize
air pollution in the country

3 ST TR AT (ST qd facen):  Tollgdl g7 3% SO (Sl 1 Rure, o dex
BR A5 U8 TAARRAT HI Udh SR H 13.2.2013 H dATDI §RT IR &I T 8 &
AR AT 13 auf § BAR ¥ H I1Y YU ¥ WA ATl Dbl GAT 6 0T A AfAh g5 WA
gl 99 2000 ¥, Safh I8 RAIS &g off @1 9 W9 a1g UGWU | A ATl DI HRAT T
Th g &t |

ST AT, gHUE, HUNY IR SR AT UGEU D AIF-AIY a1 UGNUl B BRI
T W Ugl N AN Bl A B IS 8, SN BAN Y AP ggerdt § | arg, St gAR Sftas
H TP 3feH 3 g q1 Frdd W H AMa Siiae IWd 8, IADI a1 AfH Uga e
AR fU U WO &1 Wi § | UTaReHed Aisfewed & AR U ¥ Al #I 541 99
qoE arg UGNVl © | SEfry, 39 IR f¥y & o &1 Fiaid sawredn © |

3ra: Ot aRRATY & 31 vy IR A R ® 6 98 <9 H 91 UgEY & ded W)
W AP Y M oG AP DHaH bl Y, SRR A Siiad gRied & b |
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(v) Need to undertake construction of an under-bridge at the site of existing
over-bridge at Sarai Khawaja, an overbridge on NH-2 at Bamani Khera and
construction of roads under Pradhan Mantri Gram Sadak Yojana from
Tigaon to Jasana and Mundkati to Hasanpur in Faridabad Parliamentary
Constituency, Haryana

sft AR R w1 (WieER): W AT &F WRieEe i O SR &
fARTEAROT & ARBR BT LT 3TN BRAT ATl &,

1. I B8d A, 2 W R T R® ST R fas &1 o e w2 99 W ue
3SR T3St a1 iepa gamm o, ol I faior €l e wn € | O R &
3T ST bl IR 81 %8 8 |

2. TS B18d A, 2 BT el F AR 9% 6 g & I g Widhd g8 § 39 gRd
W IERIS] 980 I AETG D BT Al & I8l W a1 d gfaar & fag sfaw
a1 @1 T o ST or=T JMMaed B | peaid HAl 3R 9T WRBR 7 39 dN
H ORI WEANT S BT S ;T & | TATAGATS Bl §9 W fAAR PR Bl el
S |

3. YEHAT YU WS ATSHT & A H T | ST SR Juedhel | ar R,
PBIRTEA Sl BATYR DHRET Bl SIS 8, B Al TSHI & AU 8 D5 MR AT ABR
H AR B &l AfbT B R T B AABR AA RABIRAT DI STS@ B (a1
AT A [SHI BT FHE B T © Al B A SFaiEl A IR AR W
BRI BT &4 © |

ARG ARBR A A A0 § 6 3 RHAvSTT & ATAR Iad <A+l D1l bl
BRIY S &g T SR &R B T DY |
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(vi) Need to augment railway services in Kisanganj Parliamentary
Constituency in Bihar

st Argwe RS d g (fhemrion): # ormm &3 @) Yo il Bl SO dredl § S {6
srferd € |
et 3 ereliTg R fawafdened (T.uR.g,) & wEr go ¥ afrds deia a9
T2 | IS UUAY, I g M W qAE # et § fAefia Bkt o @ wed aw |
I IR AR A A S QM VAT A1 A1 & | [Beeist # sfelire gfeerd fagafaerea o
o Go ¥ gt faenfat onfe @1 o W o REar € | uifswn, dueaqR ok i
3T TIHT DI Neld WA DI &off fadn Sg | fherist § qory drell F=fariad el &1
fperiST | AHT ST~
1. SgTE-3MaaR U™ <0 15933/15934
2. HERAT Tl €4 TR 70 15667/15668
3. UA.OLU. SRR BHYMH TaAU¥ F0 12407/12408
4. HERAT-HIS UA.SLE. HAYH U 0 15611/15612
5. 4I-STR HUD Hifd TaRIUE F0 12501/12502
FrfeiRad Xl T T SIHRIS TR AN 3R SHRAS H AT el I
1. DS VAU 50 13245/13246
2. HEFEl UaIU™ H0 14083/14084
3. JNCTRER-RATAEE HaTh=aT UaRIIE 0 13149/13150
4. @RS THA 90 15661/15662
3ETNTG SR TR ISgT UeRINT 3R Al UaauN (A9 el S0 12424/12423
3T 12488/12487) BT T MY |

HIS-dhieeR BRe ISR F0 55715/55716 1 AT TGS AT WY 3R

SRS § IHDI AT WY |

TS~ ATQRETE SLUA.Y, H. 75709/75710 1 (AGYR R UIfedn # Ahl WY |
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(vii) Need to expedite the construction of Mahi Bajaj Sagar Project
in Banswara, Rajasthan

st IOt WA, Ted (WER): WISl A& Bl Ul SR RRE e B god e dl
HEAThiel ATSHT 25 AT A HUESH H B & | U4 # AMo &l I8fe W ged offl & |

SRAAS aY 1966 H (ORI g ORI WBR H U FHSI o 31U ATS! TRATSHT Bl HaARIS

IS B | 39 B 918 ORI ARBR 1 IS Pl UM B TaIhdl b1 garell ol gy Ul & o

T BN foar | 91 | gHEidT U & WU 39 WX 9gAfd 999 & YN fhT U | 99 1988
# SRR AR 39 WX HH fBar A1 | 39D 916 A Yg URASHT BRI § B © | aRATSTHT
% Ted IiFars] ¥ G TR AR RIS G aTeHR & 37idh Miai bl Ael Fal 3 g e
ST AT | GRATST Bl ATE IR TR 3 fUhfaaR g a9 & SIRY GIRR et & feaeen
g & U ATS T4l A P/ DR AR b IRl IuES A fSurern T qh garaad o

AT AT | ATSHT | WHR 5.94 &G Td 7.11 A Uebs A &1 fooe @ [fera fear s

TR o7 | ATE! gl GRATSIT D1 WIASAT HHE! Td ISRAT-TORIT FHSId & AR YT
HI AT 40 AUHA T | T IdY & AR ORI ST W ORI § I & fofg
Eafd T BRE T 39 O SUANT & ARl IR AREX W B B I PR WR )
TS dTeR SadTHe Yol g faeell @1 smdfea fHar g © | Sk ffar # &9 aul &
e U4 AR -9l ®R A g1 a1 s S =i fobar o gebr § | R 9-91d &R &
WIS FHEN 9 Rl Bl 89-9%1 a9 & {7y @18t qier 1 qul gRE IRatfad Ao Bl gd wa
S B AERHAT 2 | 3 fUwel 25 a8 § HUSIH H GH drs @ AR g9l IRATSHT DI Seq
H Seg g fbar oy |
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(viii) Need to provide funds for drinking water schemes and connecting
villages through roads under Pradhan Mantri Gram Sadak
Yojana in Fatehpur district, Uttar Pradesh

2 [HY AAA (HATYR):  BABYR SFUG & S g AR &l H WS Ygoied Bl FHT I8
& R R & 8 | e € &5 b1 qoiel B wR 4 " BR gt & O eRo 4 F8l &
STl @ G B fAU Ul Suere el 81 uT R8T § | BadsyR W 9 IgAT @ Al & dra |
R 8 R il ¥8l wWeo UgSiel Iueiel 78l 81 U1 %6l & | Yold &l WX FR S & BRor
eurl @1 U ot g@ T ¥ | 39 deuEi @t A: IR e @l snawdendr € | ey & wed
T T &l ¥ SR fIw TSwEl H AR S QA JavId & W T R e @
T TARAT DI R (5T S b |

HAER & QT TET BT W T TEFHS] TH FSdH AT b A TSl Sirel AT B
Ry arioT fFaMT 1 Y F&ed SR T Sl IS BT UM | AfSAT T 3T RIFT H o
S & ol BTl SRYfAET & |1 FHY Faia BN USdl & O HR A I AU US| bl
ST gou T8l e Ul & | BolgYR Sue & QT U Bl R[Sl | SISl WY |

3 B ARBR I AF 2 [P g8 BABR UG DI QI SIS W@ UISd Bl
YT g FETHET ATHIO TS ATSHT & oY e geRIfeT YaM &I Sy [Ty BagqR &

B SRIGT ST AR BT 19 TS bl ST BT Aol qb |
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(ix) Need to expand width of the over bridge on level crossing, construction of
second and third railway platforms at Azamgarh railway station and provide
stoppage of Kaifiyat Express train at Farihan and
Saraimeer in Azamgarh, Uttar Pradesh

ST, oM (STeior):  3TSMIe Jdl STR U<¥ &1 984 & Hew@qul oug § | I8 a9l &
g e WR YT <% B Aequl Afedl W Ud °TeRT & qeg §91 g1 © | F§ U urA
Bl U € 3 RW-gia, A, el fagHi gd w@dsrdr A9l B S @Il I8

2| Ig HUSH B B BN SR USI HT Gad Fegqul e 2 |
P

T8 Nerd HIRAT W TH 3R oS a9 1 € g 98 S 6N 7 B 9 W UH

T 2-3 MSAT 2T M-S Thal 2 | FTT SR 39 W 9H B 91T 41 &<l 2 | o
22T & oIy g9 AR IS &1 AT BRI T oA, 98 | H | el 8 Ul el © |
o1 & g quraa  9ga wfear 7 |

JSTHIG Vold W TR JBUS 3N IS WiehH &1 {01 H1H! G5y A 9o %8l 8
Clfeh BTH FHY I BN & SWRIG W g8 JHl T g AR Tl 8 U1 R8T & | Qi
QICHTH Bl DHH H Tgd & g T A 8 @1 2 A ST Dl agd SATET YR bl A
AT TS @1 2 | i 1y & i & BRr 39 wiew™t B dna W de 9g T8 ©

facell | SMSTHTG BT Xeld W e & U I8 I THATT Hihad TRIuT TSl & i
W BRE 3R WREHR Yol I Tsd 8, g 7 W TR 9 o BT Sa<d 1 8 | J&f
HI AT BT TET WA Bl 2 T Il G TT R ST 9 o B Uhed & g AT
ST gl & |

TS &7 B YHOT B SR T Bl SHdT gRT dTR-GR DHhAd oA BT S8Id HiRal Td
IR YA WA W A BT FRe 6 911 & | # W@F I8 $ S & oRE |
fea w9 9 IR g |

Sy AR N HAT St 9 JRIg 2 o SHfEd H SiaR I @t =SS dgr, SIS
YT WA W DTS U4 IS wIch™ BT 07 dig I F dRM 71 BREl g8 AREHR Yad

I W Dithad USRI T q-a1 fise & CeXld X hl htC Y |
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(x) Need to start second phase of Rajiv Gandhi Grameen Vidyutikaran
Yojana in Gopalganj Parliamentary Constituency, Bihar and also
to include new villages of the area under the scheme

3t QORI (MATerie) ¢ BART G9a &7 MUTeri, [98R U orda fUwsl iy var a3
T | Fgt @t 90 Ffed oMt Y W R B Rrwd forg wer A § o Suerer B
Ty ofhd 39 fUes iR Y ya gae # Joftg et g faediiaxor are &1 Rt
BB G T F T BT 2 | U AR BT BT JF-DH-THRU R FAT <A i =Ro1 &7
FTF o TH FE T g1l T 1 X 7 & SR Il 78 € | fda fawrT g2 agem @t
ge T o @1 & | Jong e Jrien fAEldiaser Qe & fharas & 9 S 6d gel, Sad
el & P3 Wig wd 9§ 4T ' W

A G St 9§ A e =g fFoeia e gnien fRgdieso Ao @
SERT TR0 T YR BREAT Y | A1F H gR et H el S GABERI BI SffreNy eddr B
forg R forar Sg, Wy & wd § G1 7@ e MY §, BT qd BRAl PR ALADROT B

BRI BT SV |
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(xi) Need to stop brain-drain of doctors to ensure health care to the poor
patients in the rural areas

DR. RATNA DE (HOOGHLY): There has been shortage of doctors, particularly,
in the rural areas, since long. But, of late, gap has widened due to the explosion of
population in the country. Today, there is 1 doctor per 2,000 population. With
population crossing 120 crores, the Government has to tackle this problem on a
war footing.

In the urban areas, people are provided with the most modern medical
facilities. But the situation is not so in the rural areas. People in the rural areas face
the brunt as they have to travel long distance to get the medical treatment. There
has been a talk of fresh graduate doctors to serve in the rural areas for a certain
period, which should be implemented strictly.

Doctors receive every possible, conceivable facility and infrastructure to
get training. Once they come out of the college, they go to foreign countries in
search of greener pastures. This brain-drain should be stopped completely.

Under the circumstances, I would sincerely urge upon the Government to
make effective steps on a war footing to stop this brain drain and make earnest
efforts to provide minimum healthcare services to the needy and poor patients in

the rural areas by improving the patient-doctor ratio immediately.
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(xii) Need to take punitive steps to ensure strict adherence to rules and
guidelines regarding free treatment of poor patients at private corporate
hospitals/charitable hospitals availing government concessions in the country
SHRI P.R. NATARAJAN (COIMBATORE): I would like to bring to the notice of
the Government the sorry state of functioning of private corporate hospitals
particularly private charitable trust hospitals. Nowadays as per the Government of
India, Health Ministry’s analysis, more than 70% of expenses towards cost of
medicines and treatment are met from people’s own pocket. The corporate
hospitals which are availing benefits like F. S. 1. concessions in electricity,
customs duty, sales tax and land at concessional rates are reluctant to serve the
poor patients which were agreed to by the corporate/charitable private hospitals
while getting charity status or for availing such concessions from the Central and

State Governments.

Some of the State Governments are providing cost free treatment to the
poor patients in the empanelled private corporate hospitals by spending crores of
rupees per year through some Government/private insurance companies. If
ordinary poor patients go to the information counter of these private hospitals for
availing such cost free treatment/surgery, they are misled, ignored and even ill-
treated. These private hospitals are flouting the stipulation for reservation of beds.

In addition, charitable trust hospitals are supposed to transfer 2% of the
total bill amount to Indigent Patient Fund. But, these accounts are not operated by
the said private hospitals. This is the ground realities of cost free treatment/surgery
which the ordinary citizen cannot avail. Even, these hospitals are not ready to be
empanelled for Government, free health schemes on the ground that the presence
of poor patients will affect their Star Status and not enable them to charge
excessively. In my view, to achieve the goal of providing health care to the poor
patients of this country in letter and spirit, the Government should make the
present obligatory provisions mandatory on the part of these private corporate/trust

hospitals.
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Moreover, these hospital should have a proper notice board at the entrance
detailing the rules and procedures for availing the cost free health scheme and the
details of the mandatory provisions with regard to how many beds are used and
how many are vacant etc. for the information of the ordinary people. Therefore, |
request the Ministry of Health and Family Welfare to develop an online portal and
a departmental mechanism to monitor the strict implementation of mandatory
provisions by these private hospitals.

Steps may be taken to enforce punitive action against these hospitals for not

implementing the agreed mandatory provision in providing health care to the poor.
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(xiii) Need for upward revision of royalty on iron ore and imposition of
Mineral Resources Rent Tax on surplus rent received by miners

SHRI BHARTRUHARI MAHTAB (CUTTACK): Unprecedented boom in iron
ore prices in the international market and the insatiable demand for such ore in the
export market has resulted in iron ore becoming a highly profitable commodity with
the returns from the mining being far in excess of economically acceptable rates.
However, the rate of royalty has been kept at 10 per cent of the sale price on ad
valorem basis since the year 2009. On the basis of the super normal profits existing,
the State had demanded 25% royalty. A study group constituted for the purpose has
already submitted its report and there is an urgent need for upward revision of the
royalty which is due since August 2012. Odisha is losing on this front daily to a tune

of Rs. 5 crores.

Odisha Government has also drawn the attention of Union Government
towards imposition of mineral Resources Rent Tax. As there is need to tap super
normal profits earned by the mining lessees, especially iron ore, Odisha
Government proposed for imposition of mineral Resources Rent Tax (MRRT) at
the rate of 50 per cent of the surplus rent (profit) received by the miners.

[ urge upon the Government to consider this on priority basis in the interest

of the State.
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Mt g v (fafem): srener wEen, # smuast ol & oo wew ofR W &5 &
T TR AHSAT e § SOl Aled! gl A AT &5 -3l HIdR JATergiee &1 RidrR
T 8, e SRl fFami @ Baa &1 980 oA gl 2l Usdl fafden iR ardiar & mai
H 3R 916 § THBeANS B Al H gl AAG g 8 b [ B [ Bl I<d1G 8l T8 ¢l
# W g8 &1 IR BB AR T, 98 B HE DI IRAIG BT AT WA 0 M@l F S 2
AR &I AT St 9 29 SMaQ B aHE S &1 o forar g R R 3R o & JaHaH
BT @A Y 575 TS BUA HI AR B AW B gl AfG orft T & ma HA St B iR |
HIS TR UG & g2 21 Afpd # 390 W U& vy ik Sren arEdt g 5 I59 e
BE PR A JATIS AN 8, W a8 AR HH [ A1 Agq Frerdt 81 Afea S wufi
HA ST AT el 8 8, J fhae & 9gd 9o aR B 2| fiftes @ wfy ar 9 difsa
P A WD WA B W W oIl 8, Afeb S BAS DT JHA 8 SMY Al qediel AT USaR
gD Dl FhIg AMDBR dIH Bl AR o1 BT AMee FMaiRd w1 21 I8 fharl & e 9gd a9
AT El...(ag™) Ig B NNl 2., (Tqer)

3reme Sff, 3T Sl § fF PR e &1 11 BT € 1 S S & GHEANRG 8 W
AT AR BN TR T & ATferds ®T 97 Y 369 et 2., (Sa9) SFR HHTT b1 AT BT ©
Al M H AW o I WR AT ARIRd 8 S 1) 39 Jfad T 9471 fHerdn 2. (eage) a8
fra & a1 & w6 e S 2 5 SHe Wd &1 JHEE BN W del ond § 6 g
qgdledl B JHAE B Al <, X UCAR BeAd Pl JHAM B A .. (FaEE) A a8
U P & A WA A GIAT B 6 A G TSl DI JHAM Ugarsil Al qst 441 B
6 el | (erau) fFami & A1 89 ald 39 YN0 DI g5 B ST a1y iR wd
T AT § A fHar ST ARyl (IaU) Wd Bl Shlg "G fhA Bl i @

IHH firel, I8 TN 9E W Ud WX ST A1y ... (cae)
JNeAET HEISAT : 3T AN g DR APhd 2

... (@agm)
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et wEed ¢ A s e groer, o0 Rrawrst S, siecdt giam werom, st T AneeaR
Xrd, S SRR DR d1ee, 20 dks $egy, & faw] ug [, s g ored g, A el
RE WHATd, S jolw JFaTd, 1 e gae A 3R 8 A $HR U el s
AT TR S & v & Qi wEg H

... (Tagm)

MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 11™
February, 2014 at 11.00 a.m.

12.12 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, February 11, 2014/Magha 22, 1935 (Saka).
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